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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 03/2026
IN
ORIGINAL APPLICATION NO. 162/2025

IN THE MATTER OF:
NIRMAL KUMAR TRIPATHI ...APPLICANT

VERSUS

UTTAR PRADESH POLLUTION CONTROL
BOARD & ORS. ' .....RESPONDENTS

AFFIDAVIT ON BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD

I, Ashutosh Chauhan, S/o Late Shri Ratan Singh Chauhan, aged
about 45 years, presently posted as Gorakhpur at Regional Officer,
- Uttar Pradesh Pollution Control Board (hereinafter referred to as

UPPCB), Gbrakhpur, do hereby solemnly affirm and state on oath

$O % as under:

“
Civil Court, Gorakhpur @) 1
=

H.0. Gorakhpur That I in the above noted capacity, am well conversant with

Regd. No-37(43)/2000, =
\\\ o No-$H) é)z: the facts and records of the present case, hence am competent
)?AR PRIV and authorized to swear this affidavit.

That in an Original Application (OA) No. 162 of 2025 titled

as Nirmal Kumar Tripathi Vs Uttar Pradesh Pollution Contro]

Board,the Applicant has sought a direction to Respondent

no.l to impose environmenta] compensation on respondent

Gi.ijesn %
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no.-4 M/s. Saraswati Brick Ficld and Respondent no.-5 M/s.
Jai Bajrang Bali Brick Udyog. By mean of order dated
22.04.2025 this Hon'ble Tribunal was pleased to disposed of
the OA by passing the following direction:

“...5. Hence, we permit the applicant to file a detailed
representation along with all the particulars relating
to the operational period of respondents kilns in
violation of the environmental norms, orders of the
Tribunal and closure order to the Member Secretary,
UPPCB. On receipts of such a complaint, Member
Secretary, UPPCB will duly and expeditiously
ascertain the truthfulness of the allegation and if it is
- found that brick kilns in question were operating in
violation of the norms, orders of the Tribunal and
closure order, then action will be taken by Member
Secretary, UPPCB for levy of environmental
compensation for the period in which respondents
brick kilns had operated illegally and had caused

damaged to the environment...”

3. 'That further by way of above Execution Application, the

A applicant is seeking compliance of the order dated 22.04.2025
e passed in O.A. No. 162/2025. Upon considering the
application, this Hon’ble Tribunal vide its order dated
27.01.2026 was pleased to direct the answering respondent to

file its reply.
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4. That in compliance to the above said direction, an inspection
of Brick Kilns in question, namely M/s. Saraswati Brick Field,
Respondent No. 4 and M/s. Jai Bajrang Bali Brick Udyog,
Respondent No.Swas carried on 02.04.2026.

A detailed Inspection Report alongwith is respective annexure

is being annexed herewith and marked as Annexure-1.

5. That earlier a closure order dated 12.06.2023 was issued to
M/s Jai Bajrang Bali Int Udyog (Respondent No. 4) for
violating the environmental norms and that the operation of
the brick kiln was forced to stop with the help of fire
department in the presence of district administration on

27.06.2023.

That further a joint inspection was made on 22.04.2024 by
officials of UPPCB and fire department, district as well as
police administration and was found that the brick kiln was

closed.

—="7. That furthermore, 03 more inspections were conducted on
24.12.2025, 19.03.2026 and 02.04.2026 and during the said

inspections the brick kiln was found closed.

8. That earlier a closure order dated 12.06.2023 was issued to
M/s Saraswati brick Field (Respondent No. 5) for violating
the environmental norms and that the operation of the brick
kiln was forced to stop with a help of fire department in the

presence of district administration on 27.06.2023.
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9.  That further on inspection dated 22.04.2024 & 10.04.2024 the
above said brick kiln was operational thereby violating the
closure order and that the brick kiln was forced to stop with
the help of fire department in the presence of district as well

as police administration.

10. That again the said brick kiln was inspected on 05.07.2024
when the same was found closed. On inspection being made
on 24.12.2025 and 02.04.2026, the brick kiln was found

closed.

11. That in view of above-mentioned details, An Environmental
Compensation of Rs. 12,81,250.00 (Rs. Twelve Lakhs Eighty-
One Thousand Two Hundred and Fifty Only) may be
imposed on Brick Kiln M/s Saraswati Brick Field, Vill-

akhpyr | <
O. Ora#b'ﬁ”rll ’:)

1‘12 That M/s Jai Bajarang Bali Int Udyog, Vill-Basdila, Post-
TR Kaudi Tiwari, Tehsil-Sadar, Distt-Deoria was found closed at
time of every inspection with complying closure order. Hence
no action is pending against Brick Kiln M/s Jai Bajarang Bali
Int Udyog, Vill-Basdila, Post-Kaudi Tiwari, Tehsil-Sadar,

Distt-Deoria.

The present affidavit is being submitted before this Hon’ble

Tribunal for its kind perusal and consideration.

S/} .qam%&{.% , ‘
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VERIFICATION:

. Verified at Gorakhpur on this the 21" day of April, 2026 that the

contents of above affidavit are true and correct to my knowledge

based on records and information received and believed to be true,

from.
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Inspection report in compliance of Hon’ble NGT Order dated 27-01-2026 in the

matter of “0.A. No. 162 of 2025 Nirmal Kumar Tripathi Vs Uttar Pradesh
Pollution Control Board & Ors.”

In compliance of Hon’ble NGT Order dated 27-01-2026 in the matter of “O.A.
No. 162 of 2025 Nirmal Kumar Tripathi Vs Uttar Pradesh Pollution Control Board &
Ors.” Inspection of below mentioned Brick Kilns were conducted on Dated 02-04-
2026 -
1. M/s Jai Bajarang Bali Int Udyog, Vill-Basdila, Post-Kaudi Tiwari, Tehsil-Sadar,
Distt-Deoria.
2. M/s Saraswati Brick Field, Vill-Khoraram, Post-Barhya Bujurg, Tehsil-Sadar,
Distt-Deoria.

The details Inspection Report is as belows-

1. M/s Jai Bajarang Bali Int Udyog, Vill-Basdila, Post-Kaudi Tiwari, Tehsil-
Sadar, Distt-Deoria.

A closure order has been issued by U.P. pollution Control Board to above said
Brick Kiln has been issued vide ref no. H 95582/C-6/Brick Kiln/834/Closure
Order/Gorakhpur /2023 dated 12-06-2023. In compliance of that operation of Brick
kiln was forced to stop with the help of the fire department in the presence of the district
administration and police administration on 27-06-2023. Spot Memo is Annexed as
Annexure-01.

After that Inspection of Brick Kiln has been conducted on 22-04-2024 with fire
department, district administration and police administration. The Brick Kiln found
closed. Inspection Report is Annexed as Annexure-02.

More over 03 Inspections has been conducted of the above said Brick kiln has
been conducted on 24-12-2025, 19-03-2026 and 02-04-2026. Brick Kiln found closed

on above dates. The Inspection reports are attached as Annexures-03, 04 & 05.

Page 1 0f3
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2. M/s Saraswati Brick Field, Vill-Khoraram, Post-Barhya Bujurg, Tehsil-

Sadar, Distt-Deoria.

A closure order has been issued by U.P. pollution Control Board to above
said Brick Kiln has been issued vide ref no. H 95583/C-6/Brick
Kiln/834/Closure Order/Gorakhpur /2023 dated 12-06-2023. In compliance of
that operation of Brick kiln was forced to stop with the help of the fire
department in the presence of the district administration and police
administration on 27-06-2023. Spot Memo is Annexed as Annexure-06.

On Inspection Dated 10-04-2024 Brick Kiln found operational with
violating Closure order. After that of Brick kiln was forced to stop with the help
of the fire department in the presence of the district administration and police
administration on 22-04-2024. Spot Memo is Annexed as Annexure-07,

After that Inspection of Brick Kiln has been conducted on 05-07-2024.
The Brick Kiln found closed. Inspection Report is Annexed as Annexure-08.

More over 03 Inspections has been conducted of the above said Brick kiln
has been conducted on 24-12-2025, 19-03-2026 and 02-04-2026. Brick Kiln
found closed on above dates. The Inspection reports are attached as Annexures-
09,10 & 11.

In view of violating closure order EC may be imposed on above said Brick
Kiln from date 01-10-2023 to 22-04-2024.

The calculation is as below-
Penalty =PIXNxR xS x LF
PI = Pollution Index
Pollution Index is 41-59 for Orange Category Industries,
So PI =50

N = Number of Days 01-10-2023 to 22-04-2024 (205 Days)

Page 2 of 3
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R =Rs. 250.00
S = 0.5 Category of Industry (for Small category 0.5, Medium Cate.-1.0 & Large
Cate.-1.5)

LF = Location factor (Location factor for population less than 1.0 Million is 1.0)
LF=1.0

EC=PIXNxRxSxLF
=50x205x%x250x0.5x%x 1.0

= 12,81,250.00 (Rs. Twelve Lakhs Eighty One Thousands Two Hundreds
and Fifty Only)

Recommendations-

1. In view of above-mentioned details An Environmental Compensation of Rs,
12,81,250.00 (Rs. Twelve Lakhs Eighty-One Thousand Two Hundred and
Fifty Only) may be imposed on Brick Kiln M/s Saraswati Brick Field, Vill-
Khoraram, Post-Barhya Bujurg, Tehsil-Sadar, Distt-Deoria.

2. M/s Jai Bajarang Bali Int Udyog, Vill-Basdila, Post-Kaudi Tiwari, Tehsil-
Sadar, Distt-Deoria found closed at time of every inspection with complying
closure order. Hence no action is pending against Brick Kiln M/s Jai Bajarang
Bali Int Udyog, Vill-Basdila, Post-Kaudi Tiwari, Tehsil-Sadar, Distt-Deoria,

The above report is submitting for your perusal and necessary action.

! .7
. ab
N St W

(Nitish Kumar) (Purnaditya Pratap Singh)
1E, AE.E.
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SR v 0 N ‘
'BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
M 10Ax0, EANo. 3 of 2026 In OA No. 162 of 2025

Inre:

A R I 0 i ooty
e Petitioner/Complainant
VERSUS ; ‘
UTTAR PRADESH POLLUTION CONTROL Defendant/Respondent/
BOARD & ORS ' Accused:

ENOW ALL 1o whom . these present  shall  come  that = I/We

Ay Komay ¢ o\uLL-egm the above named Law oflyean
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
. Ieview, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

the prosecution of the said case.

To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf, ' : '

AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents
and purposes. ’ .
AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when'the case is called.

AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B

AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these presents the contents
of which have been understood by me/us on this . dayof 4

(bject to the terms of fees.

(PRADEEP MISRAYDALEEP DHYANI ent

Advocate
Law Officer-1

. Lucknow

2607299

/ ) U ' : | : C@\k/
, Anj Kamar Chaubey

U.P. Pollution Control Board
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